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(a) whether a comprehensive review 'has 
been taken by the Defence Ministry on how 
best to plug the leakage of sensitive informa-
tion relating to defence arms and equip-
medts; 

(b) if so, whether any special steps have 
been taken so far ; 

(c) if so, the details of the same; 

(d) how many persons in tbe recent 
espionage case have been held responsible 
and punisbed ; and 

(e) the kind of punishment given to 
them 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF DEFENCE (SHRI K.P. 
SINGH DEO): (a) to (c). Review of 
arrangements for safeguarding security of 
information is a constant and ongoing exer-
cise. Instructions are issued from time to 
time based on the experience of existing 
instructions. It is not considered desirable 
to disclose details. 

(d) and (e). During November 1983, the 
information given by a serving officer Jed to 
the arrest of three retired defence personnel. 

Proceedings under the Official Secrets Act 
and the Indian Panal Code have been initia-
ted in a Court of Law against them. 

Observance or "Demands Day" by Oppo. 
sit Ion Parties 

, 34.56. SHRI BHOGENDRA JHA : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government are aware that 
18 Opposition parties observed "Demands 
Day" on 13 February, 1984 throuahout tbe 
country by holdina demonstrations and 
public meetings ; 

(b) whether such a demonstration and 
public mcelina wat beld in New Delhi at 
Boat Club and Gole Metbi Cbowk on J l 
February. 1984 ; 

(c) . .if 10, their demands ; 

(d) the Government's reaction thereto; 
and 

Ce) the steps taken to examine the 
demands 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA): (a) to (e). Information is 
being collected and will be laid on tbe Table 
of tbe House as soon as possible. 
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Re-paYlDeot of LoaBl to Small Creditor. 
by S"adeshi Cotton Mill 

3458. SHRI R.L.P. VERMA: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whetber Swadeshi Cotton Mill waa 
taken over by National Textile Corporation 
under instruction from Government ; 

(b) wbether it is a fact tbat the loan' 
due from 'he Mill have not been paid to tbo 
creditors, particular)' the sman iovators ; 
and 

(c:) the steps bdin. taken to act the repa," 




